
(SHO\'V (lAtrSE NOTI('F. llIrF ORI., ADN,{ISSION)
IN TIIE HIGII COUR'T FOR'I'IIE STAI'I' OF TELANGANA

A1' HYI)F]I{AI}AI)
]'t.rl:SDr\\'.'l'lll:'l I III{l) DAY OF MARCII.I'\\,'() 

TI]OI JSAND ANDTWLNTY SIX

:IIRESITNT-:,I'HE HON'I]LE SN,I'T JUSI'I(]E T"NIADHAVI DEVI

FYIICt.ITION I'I-TITION NO: I OF 2026
llefivecn:

OWH Slf i.L.. Registcrcd Ofllcc at l'aunusanlage c)-l 0, 60329, Frankfurt am Main-
Gernrany. Rep. by its POA Flolder Mr. Akash Nath. son of Mr. Akhileshwar Nath^
R/o. A-134. Priyadarshini Vihar. Delhi-l 10092. India.

Petitioncr
ANI)

l. United Company Rusal. International P.J.S.C. Registered office at Russian
Federation, 236006. Kaliningrad Region. Kaliningrad City, UL. Oktiabrskaya 8-

Office-410
Respondent No.l /.lDR

2. AL Plus Holding LLC. Registered Otllce at Offlce G31, Regus Al Jaidah Business
Cetrtre Building 84. Street 2)4-l>iazza Level. QQ05A. Qanat Quartier, The Pearl.
Doha, Qatar.

3. International Limited t.iabilit;- Con.rpanl, Gershvin/ MK Gershvin LLC, Registered
Olfice al236006. Kaliningrad Region. Kaliningrad. 8 Oktiabrskaya Street. Office 422
Russian Federatrolr.

Rcspondent Nos.2 & 3/TP

WHEREAS the Petitioner above namccl through its Advocate Sri B.Sriram Reddy.
I{eddy, presented this petition under Sectit-r.r 17 & 49 of the Arbitration and Conciliation Act.
1996 Rcad with Section 2(1) (C). 7 and 10(l) of the Commercial Courts, Comnrercial
Divisions and Conrmercial Appellate Division o1'IJigh Courls Act" 2015. praying the IIiglr
Court may be pleased to;

(i) Enfbrce the tbreign Arbitral Arvards passed by the Arbitral Tribunal at l.ondon
presided by 3-rnenrber Arbitral 'l'ribunal. Jorrathan Nash KC (Presiding). Dame
Elizabeth Gloster. DBE and Andrew l-enon KC on 25 September 2024 and 29
August 2025 as binding and enforceable against Respondent No.1. Respondent
Nos. 2 and 3 respectivelv as il-it rrere a decree of this Hon'ble Court.

(ii) [rnfbrce the lbllowing fbreign Arbitral Awards amounting to INI{
2840,43,33,531.05/- (Rupees 'l-wo-thousand Eight Hundred and Forly Crores
Forty-three Lakhs -l-hirt1,-three 

Thousand Five Hundred and Thirty-one and Five
Paise only) under:
a). Award dated 25 Scplenrber 202;l lbr an amount of ELIR 213,770^150.26 (lNI{
2356.38,83.663.1(r/- Indian Rupees 'I'ivo Thousand Tliree Hundred and Fiftl-Sir
flrores -l'hirt,v-Eiglrt Lakhs t:ight1,-'l'hrec 'fhousand Six Hr-rndred and Sixtt'--l-hrce
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anrl Sixtcc'r I'ais,-' onl1, at the rate of 1 EUR : to 110.. I INR rts on 29 Januitn
l0l6) (liir: t Anarcl).
h ). Aclrlenr unr to tlie First Award dated I 2 Noverrb er 201' 4.

c). i\uarcl rluted 29 August 2025 for additional inte est anrounting to l;t-lR
il.8l5.l0i .10 (INR 372-96-55.010.91/- Indian Rupe s 'l'hree Htrnclred and

Scvenlr-'l'ro C'xrres Ninety-Six Lakhs Fifty-Five Thous nd and-l'en and t.\inett'-
One I)uisc- rnlr,ar the rate of I EL.rR:l to 110.23 INR as rn ?9.lanuarr,2026) arrd

leual costs ol'EI Il 2.044.908.07 (lNR 22,54,10.216.561. Ilrdian Rupees fn'etrtt'-
lu,o ( xrrc; I'ifir'-Four Lakhs l-en Thousand Two Hundr, d and Sixteen and Fitii,-
Si.r l)aise t nlr at the rate of I EUR: to 110.23 INR as rn 29 Jar-rt.ar1'2026) and
(iBP l.8f ,.,rti$.(,9 (lNR 48,55,33,406.30l- Indian Ru1 ees Forly-Eight Crorcs
lrili)'-liirc l.akhs 

.l-hirty-Three 
Thousand Four Hundred nci Sir ancl 1-hirtl Paisc

rrrrlv at thc nrtc ol'I GBP:127.25INR as on29 Januarl 2026t as rvell as furtlrcr
iniL'rcst al he corrtractually agreed rate and terms pursuirnl to section 9(h) o1'the
ISI)r\ N4as cr Agreement on the March Temination Anrount or any outstancling
part ol' it I 'onr the date of the Second Arbitral Award r ntil datc of payment. in
Itrvorrr of l)etitioner (Second Award). As on 30 Janur ry 20.76. the additional
irrtercst ac:rued as per section 9(h) of the ISDA N4arter Asreernent is t:tllt
\.6)7-42(t"r)0 (lNR 39.98.51,234.121- lndian Rupees 1-hit1'-Ninc Clrorcs Nincty-
l:ight Lakhs Filiv-One]'housand Two Hundred and l-hirt -l;our and Trvelve Paise
trrl1, at the'a1c of I EUR : 110.23 INR as on29 January : 026).
rl). z\ddenrl.rnr to the Second Award dated 01 October 202t.

(iii) l'.xccutc thc rrrn< unt secured under the Awards as if it were i decrerc of this Hon'ble
Cor-rrt ar-rcl rlircct rcco erv ot'the sllms awarded to the Petitioner/A,verrd llolder along witlr
ir-rtercst a1 thc ratc o1' ') per,:ent per annum from the date of the re pccti\e Arnards pr'oratzl

Lrntil the ckrtc of';ritr,r.r-cnt and realisation in such mode and manner prescr-ilred uncler Order
XXI ol'thc Cocle o1-('ivil )rocedure as may be found applicable ancl ,convenient to the
Petitioner.
(iv) Pass trn orde r of'i tlachrrent of 79,53,93,325 equity shares or strch enhanced number o1'

shares issucil in lhr,our ot'Respondent No.2 against its260/0 or such increasccl percentage cll'
stake helcl bv thc l(eslrondert No.2 in Pioneer Aluminium Industrir s [.irnitcd rescrving the
right ol'thc l'etitioncr Lo liquidate the same towards the enforcemen ancl :;atislaction ol'tlre
ilnrounts unrler thc ,\u' u'cls as provided under Order XXI Rule 46 CIP('.
(r ) I)eclarc slatlrs (pro ()n thc internal shareholding of Respondent N r. l. 2l and 3 inter sc to
rcstrain an\ attenrpt t( dillir:;e its shareholding therein and any suc rattentl)ts to clefeat the
rtttacltnre n1 irncl e nfilrc. nrcnt [)roceedings.
(1i.1 I'}ass urt orulcr rli 'ccting the attachment of all immovable ar d nrovrrbles propertics
including all sharcs. cl,'bentules, bonds, securities, receivables, etc. reld bv the Responclcnt
No.l (clirectll or indirc-'tl1) irr any other company/Firm/entities etc.,
(r'ii) I'ass an rirclcr clirrcting )lespondent Nos. I to 3 not to alienate" create charge or in an1'

tltlter n-tanncr t:nctrnrbr r lhe ,rbove-mentioned shares or recoverable:; issued to Respondetrt
No. I eilhcr dirccth rrr indirectly by any action of Respondent \t.r. 1/Respondent No.
2/Rcsponrlcnt No. i or l'uct:; of any third parties,
(r,iii) I)ass un ordcr cli'ccting the Respondents to declare all debts ,luc and payable to thc'

Ii.esponclcnts hercin to,'nable the Petitioner initiate garnishee proceedin-us tonarcls realization
ol'thc am()unts ultclcr tl c garnishee orders" and
(is) I'ass itn ordcr dire ;ting irttachment of all bank accounts held b, thc Responclent No.l
(dircctlr, r.rr irtclircclll') r ncl restrain them from rechannelising the lunclr thercin.
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ANI) Wtllrll.l,:As the lJigh Clourt upon perusing the petition and aflldavit filcd
therein" and upon ltearing 1he argurnents o1'Sri K.Vivek Reddy. Scnior Counscl rcpresenting
Sri B. Srirant Rcddl'. Advocate lbr the pctitioner. Sri Vinral Vamra Vasi Redd1,. Advocate tbr
Responclent No.l. ancl Sri K.K. Sharma. Scnior Clounscl representing Sri M. Anand Mohan
IVlurthy'. Advocatc tirr thc Respondent No.?. directed issr,re of notice to the Respondents
herein to show calrse as to \vhy this EXECU-flON PETITION should not be admitted.

Yrlu l,iz

I. Ilnited (,onrpanv Rusal. Internatiorral P.J.S.C. Registered office at Russian
Federation. 236006- Kaliningrad Region. Kaliningrad City, UL. Oktiabrskaya 8,

Offlce-410
2. ,,\L Plus Flolcling Ll-C. I{egistcred OIllce at Office G31, Regus Al Jaidah Business

Centre Building 84" Street 224-Piazza Level, QQ05A, Qanat Quaftier, The Pearl.
Doha. Qatar.

3. lnternational Linrited [.iability Company Gershvin/ MK Gershvin LLC, Registered
Office at 236006. Kaliningrad Region. Kaliningrad, 8 Oktiabrskaya Street, Office 422
Russian Federation.

are directed to shorv cause on or belore 07.04.2026 to which date the case stands posted as to
why in the circurnstarlces set out in the petition and the affidavit filed therewith (cop1'

enclosed) this EXLCTITION PL.TI'tlON should not be admitted.

The Court madc thc follou'ing
OIIDER:

Notice helbre admission.

lssue notice to the respondents.

Learnetl counsel for the petitioner is permitted to take out personal notices on

respondcnts No.l tn 3 bl, e-nrail/Fari International Courier Service and file proof of

serrice of notice in the registn'.

Lcarnetl Scnior (lounsel NIr.K.K.Sharma from Delhi, representing Mr.M.Anand

Mohan Murth.v, learned counsel appearcd and submitted that he has instructions to

appear on behalf of the respondent No.2. [Ie submits that papers have not been sen'ed

on him and thercfore, he secks time to go through the papers, if served on him antl

make his sutr.rnissions on the issue of jurisdiction of this Court to entertain this petition

and also thc liabilitl' of the respondent No.2 in satisfying the arbitral arvard.

Learnetl counsel Nlr.Vimal Varma Vasi Reddy appeared and submitted that he

has instructions to appear on behalf of the respondent No.l and also seeks time to go

through the papcrs, if lurnishcd to him and make his submissions on the point of

jurisdiction.
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Iilrth thc courrsel rcr;uested that no interim order be pass:d in this case till thcl

are gil'cn :rn opportu ritv ol hearing.

[.carnerl counsel for the petitioner, horvever, has advar ced Jtis arguments in

tletzril to tlemonstrat : that the respondent No.l, who is the arl itral :trvard detrtor, is

100"h shal'eholdct' o respr)ndent No.3, lvho inturn owns 100'7 shlrcs of rcs;rondent

No.2. Ilc has also rlrarvn the attention of this Court to the televant papers of the

respontlent No.l to d rmonstrate that the subsidiary companies:rr e holtling around26ol,

ol' shares in Pionee ' Alurninum Industries, a company havir g its tlead Oflice in

llvderabatl irnd irsscrs in tlre State of Andhra Pradesh. He subr ritted that thc nrbitral

ru'ard holder has aplroached nine other countries for executiol of the arvard but has

not bcen able to rec(,\'cr any amount due to tactics adopted by the alard debtor. He

thcreforc, seeks an intcrirn direction from this Court, atleast till the next date of

hcaring, to securc t re awarded amount or atleast to the cxtr nt of shares that the

respondcnts arc hold ng in Pioneer Aluminum Industries.

AII the partits have expressed urgency in the matter and have also show'n

rvillingness to arguc t re mat.ter at the earliest. It was also canvass d that since the shares

arc hcld b1 foreign e rtities. it's not easy to transfer the shares o,'ernight and sufficient

timc would bc rcquirr rl lor doing so.

I-carned Senit r (lounsel representing the respondent No 2 also submitted that

there is no avernlent bl' the petitioner's counsel that respondcr t No.2 is lnaking an1'

effort frrr transfcr of ;hares in Pioneer Aluminum Industries anr therr,'fore, an interim

ortle r m:r\ n0t llt: grlrrrted.

llaving regard to the rival contentions of all the partics rnd having particular

reg:rrd to the f:rct that the respondent No.l is the arvard debtor rnd an appeal against

the arhitral urlarrl h:rrl also been dismissed nnd in order to see that the arvard is not

defeatcd b1 anr attcnrpts to divert the funds by the arbitral au':rrd dehtor and as it is

also statcd that it is not imrrrinent that the transfer of shares is go ng to take place in the

near I'uture. this ('ourt is inr:lined to direct the respondent No.2 nrrt to transfer its shares

in Pioneer.,\luminum Industries Limited to the extent of 26"h of total shures of the said

compan\ asstatetl br thepetitionerinhisaffidavittillthenextdareof heirring.

l-carnetl coun ;el for the petitioner is directed to furni ;h thr.' p:rpers to the

counsel, il' anr', filcs \ :rkalat on behalf of the respondents within a period of one rveek

and il'there is no \/alralat filed by any counsel, then the petition:r is tlirected to sen,e

4



I

tlrc papr:rs on the respondents at their respective addresses through e-mail/Far/

I nternational Courier Scn'icc.

List this nrattcr on 07.04.2026.

Sd/. R.KARTHIKEYAN
iornt REGTSTRAR

To,

/iTRUE COPYI/

SECTION FFICEIT

l. []nited Conrpany I{usal- International P.J.S.C. Registered office at Russian
l"ecleration. 236006. Kaliningrad Region, Kaliningrad City, UL. Oktiabrskaya 8,

Of llce-410
2. AI- Plus Flolding LLC. Registered Office at Office G31, Regus Al Jaidah Business

('entre Building 84- Street 224,Piazza Level. QQ05A. Qanat Quartier. The Pearl.

Doha. Qatar.
3. International [-inrited Liability Company Gershvin/ MK Gershvin LLC. Registered

Ollrce at 2:16006. Kaliningrad Region, Kaliningrad, 8 Oktiabrskaya Street, Ofhce 42?
Ilussian Fedcration.
(Addressccs I to 3 by'AIRMAIL along with a copy of petition and affidavit)

4. One C'C to Sri l].Sriram Reddy Advocate [OPUC]
5. One sparc copl
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HIGH cot.rRl.

r,\1D.,

l)A-t.El):03-0J-2026

NOTE: l,0ST ON 0 7.0t.Ztl}6

NOTI('F] BIiI,-ORIi {DMI SSION

f-Xfl.P. No.l of 202(
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